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{By Advocate Shri N.Safaya}
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1. Commissic ne'o‘i’ Polica
Pclice Headguarters
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2. Joint Commissioner of Police (Traffic)
Pclice Headquariers, 1.P. Estate
New Dalhi.

(By Advocate Mr. Ealak Mohd. proxy for Ms. P.K.Gu-Eta)
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oy this Tribunal on 8-12-20060. The mattar was remitted @ the
appeilate autnority to consigsr imposition of Ay peEnaly oin

penaity of disrrussal from seivice. The said orger - -

stances, withoul interfering wilh the finding
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scale with immediate effect, Further moro FR 29 w
-assed into service that the applicant will not earn incramenis o
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nay during the period of reduction. The relevant portion o

order reads as under ;-

“In compiliance of the orders of the Hon'ole CAT ipe
defauiier Ex, Constabdie Manender Singhi No 1554/7 i
hershy reinstated in service with immediate effect as a
nre-requisite to the fresh decision with regard o the
penaity to pe imposed -~ as a conseguence o the orders o
the Tribunal dated 8- i? 2000, Sowever, considering tha
irresponsible behavisur and gross una mtu' lity towaroy
his duties as a police of ﬂuai while repeateﬂ!y remais*ziﬂg

absant on more than 58 occasions, I forfeit his ten years o
service for a period of fen years by reducing his pay oy ten
stagas from Rs.3800/- to Rs5.3050/- p.m. in the pay scalz
of nay with immediate effect. As per FR 29 he will not earn
incremants of pay during the period of reduction and that
on the expiry of this period, the reduction will have the

effect of postpening his future incrernents of pay. The
ceriod from the date of dismissa! from service to the dets
of issue of this order will be treated as not spent on duy
on the principle of "no work no pay’. Fxmm, the
intervening periad from the date of issue of thi :
tha date of joining tha duty by the defaulta:

dies-non. Ex. Const. Mahender Singiy No.1554
directed to report for duty te RI/RE NDH

3. Thnis prompteﬂ the applicant to file OA 692002, which was
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decided on 13-11-2002. Cnce again the order passed was nuasnad.
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The matter was remitted to the appeilate authar ity to pass a {rash
La

order in accordance with Delhi Police Act and Fundamenta, Rule 20,
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4. The impugned order has now been passed wheraby tai vesr
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approved service ol tne applicant has been forfeited permanenty
entailing reduction in his pay from Rs.3800/- to Rs.3050/-,

5. Learried counsei for the applicant contends that insteac of

passing the oruer in terms of the directions of this Tivibunal, e
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penalty has increased as earlier the order was passed {orfeiting ten

years service ior a period of fen years put now i has baen miade
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Trsunal had directad tnat fresh order should pe passad taking aoio
of Deii Podca oot and Sunaar Tigle 20 ;
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\f‘)

| P o P M et
WBER2T 388520 I Ing S0 e wingh Bh



has bean ennanced from temporary forfeifure of scrvice ang
now it has been made permanent.

Resultantly, we allow the present apoiication and divect tnat o

frash order in dgnt of the eforesaid may te passed wikiin Lwo
months {rom the receipt of certified copy of this order. Appiicant

wouid be entitled for the consequential bsnefits.
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